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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 139/2024

IN THEMATTER OF:-

SURENDER SHARMA ...APPLICANT

VERSUS

STATE OF NCT OF DELHI ......RESPONDENTS

STATUS REPORT ON BEHALF OF TREE OFFICER /

DEPUTY CONSERVATOR OF FOREST (SOUTH).

DEPARTMENT OF FOREST ANDWILDLIFE.

1. It is most respectfully submitted that the present matter is pending

adjudication before this Hon’ble Tribunal. That in compliance of

directions the present status report is being filed on the basis of the

official records pertaining to the aforementioned case. Further the

answering respondent reserves a right to file a detailed reply.

2. That the present application has been preferred by the petitioner

with regard to unauthorized/ illegal cutting and pruning of trees in

Khasra No 742, Farm No. A-1, Guruji Bandh Road, Asola Village,

New Delhi-110074.

3. That pursuant to filing the application, this Hon’ble Court Vide

order 19.04.2024 constituted a joint committee of DPCC, DCF
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(South) and DM (South) to visit the site, look into the grievances

of the applicant, verify the factual position and take appropriate

remedial action. The DPCC will be E-nodal agency for

coordination and compliance.

4. That, in compliance of the order dated 19.04.2024, Joint

Committee consisting of the officials of DPCC, DCF and Revenue

Department inspected the site on 07.05.2024 wherein no tree

cutting offence was found in the field. The copy of joint

inspection report alongwith geo-tagged photographs are annexed

as Annexure-1(Colly..).

5. It is submitted that the answering respondent is dutifully

proceeded and take all the necessary steps in accordance with law.

Further the undersigned is ready to abide by the direction/order if

any passed by this Hon'ble Tribunal.

6. In view of the above, the present action taken report may kindly

be taken on record.

PLACE:- NEW DELHI

DATE:-29/06/2024 Dy. Conservator of Forest (South)
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